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(a) whether tbe aDDual losi. o~ tbe lub-
lidiary remain,d conltantl, wltbln al. 11 
eror_ till tbe year 1983 ; 

(b) if 10. tbe reasons for tbe sudden ri. 
10 101101 lubleque.tly ; 

(c) wbetb.r tbe preseot ~aDale~e~t bas 
lDiterably failed to conduct ttself with Indus-
trial harmony and cohesion at all levels of 
operatioo; 

(d) if 10. tbe facta aod details thereof; 
Il1ld 

<e) what action il beiDI contemplated 
in tbe matter , 

THE DEPUTY MINISTER IN THB 
MI!-tISTRY OF TEXTILES (SHRI S. 
1t1USHNA KUMAR): <a> and (b). Tbe 
.DoualI081.1 of NTC (WBABO) durlol tbe 
,.rs 1974-75 to 1982-83 raDged between 
D 6 47 crores to RI. 12 01 crore.. The 
~s. b t • rease in major realODS for IU sequea Inc 
IOIICI of NTC <WBABO) are a. under : 

0) 

(ii) 

Old and obsolete macbiDer, in mOlt 
of tbe milll ~ 

increaae iD tbe price. of cotton from 
1983-84 and otber inouts ; 

(iii) Power-cut and bigh cost of captive 
power. resultin& in under-utulisatioo 
of installed capacity in variou. mills 

(iv) iDcre •• in coat of coal. fuel, petro-
leum products etc ; 

(v) increase in cost of dJcs and 
ebemicall ; 

(Yi) w ... lncreale OD accouot of 
increased DA etc. 

(vii) caoe. labour force; aod 

(yili) difliculties io etrectinl saln in aD 
adftne mark.t environmeDt. 

(e) aDd (d) No. Sir. However. due to 
mUttlplicit, 01 Unto .. iDd_trial barmoDY is tomet.- dlat ... btd. 

Ce) Continuous efforts are made by NTC 
(WBABO) to ensure peace in tbe textile mills 
and to Increale productivity tbroulb nego-
tiations and dileo.sioDS witb tbe Trade Union 
OrlBoisationl at min level 8S well as 
lubsidiary leve I. 

Alleged Vlol.tlon of Esclse Poll~ I. 
Parellue of ladla. ..ade Foreign Liquor 

by the Delill Tourism Development 
Corpora I loa 

S102. SHRI A.J.V.B. MAHBSHWARA 
RAO: 

SHRI C. MADRA V REDDI : 
SHRI B. B. PATIL : 
SHRI MOHD. MAHFOOZ ALI 
KHAN: 

Will the Minister of TOURIS ~1 be 
pleased to state : 

(a) wbetber the atteDtion of Government 
bas been drawn to tbe news item appearing 
in tbe 'Hindustan Times· dated ) 7 September 
1986. regarding alleged violation of tbe 
excise pplic), in tbe purcbase of Indian made 
foreian liquor in tbe Delhi Tourism Develop-
ment Corporation ; 

(b) if so, whether an, enquiry bas been 
made in the matter ; and 

(c) tbe findings of tbe enquiry and tbe 
acdoD taken thereon ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (8) to Cc) OD 
receipt of complaints in June 1986 tbat 
popular brands of liquor were not available 
in DTDC shops and tbat orderil1l of lodian 
Made Foreilo Liquor (IMFL) in respect of 
certain brands was in excess of tbe demand, 
tbe Delhi Tourism Development Corporation 
looked into tho matter aDd came to tbo 
conclusion tbat certain irre.ularities in tb. 
orderinl of Indian Made Foreiln Liquor 
bad been committ~d. The Manaler incbarle 
of IMFL sbops was transfC'rred aDd 
lubsequeotly bis services were terminated. 
The coocerned official has filed a writ 
petitioD in tho Hilb Court and tbe caso i$ 
lub-Judioe. 




